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Chit Fund Companies

5153. SHRI MADHAVRAO SCIN- 
DIA: Will the Minister of FINANCE 
be pleased to state:

(a) whether the Government are 
aware about the number of Chit Fund 
Companies Throughout the country, if 
so, the number thereof;

(b) whether it is also a fact that a 
number of State Governments have 
enacted legislation for the proper 
control on the business of these com­
panies; and

(c) if so, the names of the States?

THE to llS T E R  OF FINANCE
(SHRI H. M. PATEL): (a)
As per the Reserve Bank’s records, 
2098 chit fund and prize chit comp­
anies were functioning in the country 
as on January 81, 1978.

(b) and (c). The Governments of 
Tamil Nadu, Delhi, Andhra Pradesh, 
Maharashtra, Kerala, Uttar Pradesh, 
Goa, Daman & Diu, Chandigarh and 
Pondicherry have enacted legislation 
for the proper conduct of chit fund 
business of the conventional type. 
Legislation has also been enacted by 
the ’Government of, Andhra Pradesb 
to prohibit the conduct of prize chits 
and by the Government of Madhya 
Pradesh to prohibit conduct of both 
conventional and non-conventional 
chits.

Percentage of Growth of Exports
5154. SHRI MADHAVRAO SCIN- 

DIA: Will the Minister of COMMERCE 
AND CIVIL SUPPLIES AND CO­
OPERATION be pleased to state:

(a) the percentage of growth of 
exports during the current financial 
year upto February, 1978;




